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Anoual Pi 0 et for Jammu and Ka 'hmir 

3758. SHRJ GHULAM RASOOL 
OCHAK: Will the Mini ter of PLANN-

ING be plea ed to state: 

(a) wh ther the State Government of 
Jammu and Kashmir ha pointed out to' 
the Union Government that Annua). 
Plan et for Jammu and Ka hmir during 
1982-83 are not sufficient to meet the 
minimum need of the State; 

(b) if 0, whether' Jammu and Kashmir 
State is the only State where over_drafts 
bave not / bec:n regi tered; 

(c) whether Jammu and Kashmir Gov· 
ernment feel that ufficient funds have 
not been allotted to the State during the 
last financial year 1981-82; 

(d) whcther in view of the State com-
plaint. Goyernment have agreed to pro-
vide more fund to the State during the 
next financial year; and 

(e) if so to what e tent? 

TH ~f1NISTER OF PANNING 
(SHRT S. B. CHAVAN ): (a) No, Sir. 

(b) Jammu and Ka hrnir does not 
bank with Reserve Bank of India and 
hence the que tion of their regi t"ring 
any overdraft doe not ari e. 

(c) No, Sir. The Annual Plan outlay 
for 19 1-82 wa rai ed from R. 160 
crore to R . 165 crore to meet the 
CIS entia) requirements of few on-going 
project. 

(d) and (e). Do not arise. ,. ...... 

, 
New item captioned 'Crime thrive . a 

prot~ction" 

3759. SHRI SHEO SHARAN 
VERMA: 

SHRI BAPU AHEB PARULE-
KAR: 

DR. A. U. AZMI: 

Will the Mini ter of HOME AFFAIRS 
be plea ed to state: 

(a) whether Government' attention has 
been drawn to the news item captioned 
"Crime thrive on protection" and 'Drive 
to trace proclaimed offenders' appearing 
in the Times of T ndia of 5 and 10 Feb-
ruary 1982 highlightin!; (i) meeting with 
senior officers to protest again t protec-
tion to notoriou criminal and involving 
innocent persons in their place; (ii) pay-
ment of R. 5 Jakh per month for the 
protection of underwofld bo se; (iii) 
failure to arrest 3500 proclaimed .)!fcn-
der by the police; (iv) dre sing down of 
a sub-inspector by a enior police officer 
on the hauling and catching of a noto-
riou chara dealer in July, 1980' (v) 
stricter control over police officer spe-
cially tho e po tcd in important field; 

(b) if o. the reaction of Government 
thereto; and 

(c) the action taken, with detail there-
of? 

THE MINISTER OF STATE IN THE 
MTNISTRY OF HOME AFFATRS A D 
DEPAR MENT OF PARLIAMENT. RY 
AFFAIRS (SHRI P. VENKAT SUB-
BATAH): (a) Ye, Sir. 

(b) and (c). The Delhi Admint-tration 
i Jooking into the matter contained in 
the Pre s report. 

Faquir Chand Committee report on 
E.P.F. 

3760. SHRI RAJESH KUM R, 
SINGH: Will the Mini ter of LABOUR 
be plea ed to state: 

(a) whether it is a fact that the recom-
mendation made by Faquir Chand Com-
mittee, et up by Government in ] 979 
have not been implemented 0 far in 
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the ca e of PF employee though the 
recommendation beneficial to the officers 
have' been implemented; and 

(b) if so, the reason for delay in the 
implementation of the recommendations 
pert~ining to the P.F. employee and 
th tep contemplated b¥ Government 
to implement the recommendation giving 
them benefit from the date a in the' 
ca e of offit.:er? 

THE DEPUTY MfNISTER IN THE 
MINISTRY OF ABOUR (SHRl DHA-
RM VIR): (a) and (b). There are al-
together 131 r commendation in the 
Faquir Chand Committee report. Of 
the e, d ci ion has been taken in ) es-
pect of 74 recommendations includi ng 
the following major ones:-

Paymenf of BOil liS : 

It ha b en decided to pay Productivity 
Linked Bonu to the employee of the 
o[(rani. ation and a cherne is being drawn 
up. In the meantime the employees have 
been paid ad hoc bonus for the year 
1979- 0 and 19 0-81 for 15 days and 
10 days respectively. 

Encaslzmellf of leave : 

The employee have been allowed to 
enca h earned leave upto a maximum 
of .1 month at a time in a period of two 
years. 

Washing allowance: 

Rate of wa hing allowance has been 
enhanced from Rs. 3/- to Rs. 6/- p.m. 

H ollse Rell t A l/owallce: 

It has been decided to pay House Rent 
Allowance to employee in Hyderabad at 
the same rate a applicable to other lA' 
cla s cities. 

Special pay to Upper Divi ion Clerks: 

It has also been decided to grant spe-
cial pay of Rs. 35/- p.m. to 10 per cent 
of the Upper Divi ion Clerks working in 
the Regional Offices. 

Be ide, Il large number of recommen-
dation of admini trative nature have 

been approved. The other r commenda-
tions with financial implication relating 
m jnly to revi ion of cale of pay are 
under e aminatjon in consultation witQ 
the Ministly of Finance. 

Migration of p ople from Eastern T.P. 

3761. DR. A. U. AZMI: 
SHRI RAJNATH SONKAR 

SJ;iASTRI: 
Will the Mini ter of LABOUR be 

pleased to state: 

(a) whether Government are aware that 
large number of people from Ea tern 
Uttar Prade h have migrated to Delhi and 
other metropolitan citie in earch of 
employment; 

(b) if 0, whether Government are not 
giving serious con ideration to locate orne 
bigger size indu 'trie there in the public 
ector to help check the rio e in popula-

tion in big cities; and 

(c) if 0, the detail ' thereof and if 
not, thc reae; ns therefor? 

THE D PUTY MINrSTER IN THE 
MINISTRY OF LABOUR (SHRI 
DHARMAVIR): (a) Yes, Sir. It i a 
general phenomenon that the labourers 
migrate during lean period from rural 
area to the citie in search of employ-
ment. 

(b) and (c). The Ministry of Tndu try 
have no propo al at present to et up any 
new Public Sector Undertaking under the 
Department of Heavy Industry in Ea tern 
Uttar Pradesh during the VIth Plan, 1980-
85. Location of Public Sector Under... 
takings i decided by the Government on 
techo-economic con ideration. 

Requirement of cement for We t Bengal 

3762. SHRI M KUNDA MANDAL: 
Will the Minister of INDUSTRY · be 
plea ed to state: 

(a) the mlOllllum requirement of ce-
ment for West Bengal per quarter; 

(b) the allocation and actual supply of 
cement per quarter since 1980; 




